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PRINCIPAL BEMCH

DELHI .

R.A. No ,1 55/1990,

in

0 .A . Mo .219/193 9 . Date of dccisi on : 24 ,4 ,1 991 ,

Shri r'i ,R , Deuanj IFS(UT) ... Applicant,
/

Vs,

Union of India *.• Respondent,
I

CGRAM;

. .MOM'BLE f^lR , 3USTICE AHITAU BANERDI, CHAIPf'lAM.

HCN'BLE f'lR , I.K. RASGGTRA, P-IEI^IDER (a).

For the applicant In person*

For the respondent ... Shri M.LeVerrna, counsel.

(Orders of the Bench delivered by !-!on'ble

f'lr , Justicc Amitav Banerji, Chairman),

Shri N.R.Dsuan who is an Officer of the Indipn

Forssir service has filed this Reuieu application aoainst

the ordsr dated 29,5,1989 passed by a Division Bench

consisting of shri P.K.KarthE, Uice-Chairman (j) and,

Shri Ajay 3ohri , (AM) . A detailed order uias passed by the

above Bench in 0A-724/a7, OA 219/S9 and CCP 122/87 in

OA 1145/87 , The conclusions given by the Di^'ision Bench u.'ere

as follouisJ

" 0A-724, _ of _1 997 a nd, 0 A,--21 9. of.. 1. 987_,

(l) Ue do not find any legal infirmity in the

impugned or-ders dated 3 ,6 ,1 985 , 22,7,1986 j

25 ,9 ,1 985 and 2 ,9 ,1 988 , yith the passing of

the crder dated 2 ,9 ,1988 transferring the

applicant from A^unsichal Pradesh to Andaman


